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RAJYA SABHA

Tuesday, the 29th  November, 1977/
the 8th Agrahayana, 1899 (Saka)

The House met at eleven of the clock,

Mr. Chairman in the Chair. S
ORAL ANSWERS TO QUESTIONS

Foreign bank accounts of Indian
nationalg

*271, SHRI JAGDISH JOSHI:{
SHRI VEERENDRA PATIL;

SHRI NABIN CHANDRA
BURAGOHAIN:

Will the Minister of FINANCE he
pleased to state: '

(a) what is the number of the In-
dian natiorals who have declared
their foreign bank accounts to the Re-
serve Bank of India during the last
three years;

(b) whether Government are aware
of the names of Indian nationals who
are maintaining accounts in banks in
foreign countries without informing
the appropriate authoritieg and the pe-
riod for which they have been keep-
ing these accounts; if so, what are
the details in this regard:

{c) whether Government have taken
any action against them: if so, what
are the detailg thereof; and

(d) if the answer to part (c) above
pe in the negative, what are the rea-
sons therefor?
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THE MINISTER OF FINANCE
{SHRI H. M. PATEL): (a) As per in-
formation available, 684 Indian
nationals have declared their foreign
bank accounts to the Reserve Bank cf
India during the last three years.

{b) Government is aware of names
©of some of the Indian nationals who
are maintaining accounts in banks in

+The question was actually asked on
the floor of the House by Shri Jagdish
Joshi. M .
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foreign countries without the perhis-
sion of the Reserve Bank of India,
which is the appropriate authority. In
some cases, the period for which thesa
accounts have been maintained abroad
is also known. However, it will rot
be in public interest to divulge these
details.

(¢) Appropriate action as requirei
under the provisions of the Foreign
Exchange Regulation Act, 1973 is takea
in all such cases.

(d) Does not arise.
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SHRI H. M. PATEL: Sir, it showd
have been asked but this has no: been
asked. The question that was put was
only, what is the number of Indian
nationals who have declared....etc,?
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SHRI H, M. PATEL: I am sorry, X
am mnot expected to give details of this
nature.

SHRI JAGDISH JOSHI: How muek
is the amount, declared or undeclared?

MR. CHAIRMAN: Is it
give the amount?

possible to

SHRI H. M. PATEL: I cannot give
the amount because that was alsc nof
asked. The point really was 2bout
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the Indian nationals who have thewr
accounts in foreign countries, whose
number I have mentioned as 684. Thase
are all with the approval of the Re.
serve Bank. Therefore, the amounts,
ete.,, are known. and whatever modli-
fications take place, in the amouants,
they continually report them to the
Reserve Bank. If you want the totfal,
I shall be able fo ascertain and give 1t
to you. But it does not seem that
that arises from this gquestion.
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SHRI H. M. PATEL: I am afraid, the
hon. Member is asking us to do some.
thing which is not practicable.

SHRI JAGDISH JOSHI. Why?

.SHRI H. M. PATEL: Let me go on.
I will endeavour to answer it. He
says that in underinvoicing and overin-
voicing there is 10 per cent. Now, I
do not know his source of information,
Certainly it is being said that the prac-
tice of underinvoicing and overin-
voicing ig taking place and this is one
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way of obtaining funds abroad and
retaining funds abroad. But bheyond
that, we do not know the exact thing
and what we, therefore, try to do is
to see that these practices are prevent-
ed from occurring. And in regard to
that, as you know, for 1nstance, the
Wanchoo Commissionn had been ap-
pointed; it also went into these things.
We continue all the time our efforis
to locate such things and this is where
the Enforcement Directorate comes in.
Sometimes people are found, but to
get any reliable information is almost
impossible.

SHRI JAGDISH JOSHI: What 1
wanted to know is  whether you are
making the machinery more efficient
on the pattern of the different coun-
tries abroad. Have you got something
in your mind to make the machinery,
which is to find out the deposits out-
side the country, more efficient aiid
appropriate?, ’

SHRI H. M. PATEL: Yes.

MR. CHAIRMAN: He has already
said that whatever action can be
taken according to law, he will take,
What more can he say? -
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SHRI H. M. PATEL: The hon.
Member’s information is not up-to-
date For some time now, the Reserve
Bank hag given very many facilitics
to encourage the Indians residing
abroad, the non-residents, to remit
funds to this country. And, in fact....

SHRI PREM MANOHAR: That is
not my question.

SHRI H. M. PATEL: This is the
question, I thought, you asked, that is,
what steps are taken to enhcouruge
these people. So I am saying that
whatever may have been.the policy
earlier, the policy now is to see that
the Indians residing abroad are en-
couraged to send funds here, and in-
centives are provided. And this is one
of the reasons why we see now the
foreign exchange balance to be so satis-
factory.

SHRI SAWAISINGH SISODIA: As
far as the Indian nationals who are
maintaining accounts in banks in
foreign countries and who have made
declarationsg in this respect are cun-
cerned, I would like to know from the
hon. Minister whether these amounts
have been assessed for the purpose of
income-tax.

SHRI H, M. PATEL: I am ‘afraid this
again is a question which does not
arise from the question that has ,sen
put to me. But cerfainly those Indian
nationals who have declared their
accounts abroad are being taxed regu-
larly here,

SHRI SAWAISINGH SISODIA: My
question i whether these amounts
-

have been included for the purpose o?
income-tax.

SHRI H. M. PATEL: Since these
accounts have been declared, it must
be presumed that they would be taken
into account.

SHRI KALYAN ROY: Sir, the Minis-
ter has rightly stated that investica-
tion relating to foreign exchange iile-
gally kept is under the Director of En.

[ 280 NOV.

1977 1 to Questions 3

forcement under the FERA. Is he

" aware that sometime back, the Depuly

Director of Enforcement through the '
Director of Enforcement submitted a
report—I have got the report—on tie
investigation into Birla A. G. Zug? ....

MR. CHAIRMAN: This is not rele-
vant.

SHRI KALYAN ROY: It arises cut
of the question. He said it is under
the Director of Enforcement. I am
asking whether it is a fact that ihe
Director of Enforcement has submitted
a report in which it is stated :hat
Birlas have accumulated 100 million
dollars in banks abroad and that a firm
named Birla A. G. Zug was incorporut-
ed in Switzerland under the Swiss law
on 10th August, 1962, with a paid-up
capital of 600.000 Swiss francs divid-
ed into 6,000 shares. These 6000 <hares
were given to Messrs, Jiyajee Rao
Cotton Mills Limited. It so, what
steps have been.taken by the previous
Government, because actually it relates
to the previous Government? A hun-
dred million dollars!

SHRI H. M. PATEL: I do not know
the date of this report. If he gives
me further details, I will have it in-
quired into.

MR. CHAIRMAN:
strictly not relevant.

You said it is

SHRI HARSH DEO MALAVIYA: Is
it a fact that certain Indian nationals
living in London and in Great Britain
are seeking to purchase Sterling tea
companies, and, if so, can the honour-
able Minister inform us wherefrom
they get the foreign exchange? The
Indians living in London are buying
up Sterling tea companies. Where do
they get the foreign exchange from?
Can you please enlighten us?

SHRI H. M. PATEL: I cannot throw
any light on that because this is in
respect of persons living in England
who are, according to the honourable
Member’s information. attempting to
buy up the companies, etc. I can n'y
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tell him that those who want to tuy

tea companies, those who are Indian

residents, they do have to take permis-
sion. In one or two cases they tnave
sought such permission.

Investigation into the affairs of M/s.
Shaw Wallace and Co.

*272, SHRI BIR CHANDRA DEB
BURMAN:

SHRI KALYAN ROY:f

Will the Minister of FINANCE be
pleased to refer to the answer to
unstarred Question 413 given in the
Rajya Sabha on the 2nd August, 1677
and state:

(a) whether the investigation into
the violation of the Foreign Exchange
Regulation Act by Mr. A. W. Hayward,
Chairman of the Shaw Wallace and
Company has since been completed;

(b) it so, what js the result there-
of;

>

(c) if the answer to part (a) above
be in the negative, what are the rea-
sons for the delay in completing the
investigation;

(d) whether the investigation 1nto
the repatriation of £ 8,50,000 by the
Company has been fully investigated;
if 80, what is the result thereof; and

(e) what action, if any, has been
taken by Government against Mr.
Hayward and M/s Shaw Wallace and
Company?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to fe):
Acting, on certain information the
premises of M/s Shaw Wallace & Co
Ltd., Calcutta and other connezted
premises were searched by the Direc-
torate of Enformement in November/

1The question was actually asked
on the floor of the House by Shri Kal-
yan Roy. : ) <o
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December, 1972 and some documentis
were seized. On the basis of subse.
quent enquiries made, three show
cause notices were issued by the
Directorate of Enforcement to the
company and its 18 directors including
Shri A. W. B. Hayward and a fourti
show cause notice was issued to the
company and its Director Shri G.
Crasemann for violation of the prov:-
sions of Foreign Exchange Regulation
Act, 1947. In one case a penalty of
Rs. 6000 has been imposed on the
company and in other two cases the
charges have been dropped. The
fourth case is pending adjudication.

Scrutiny of the seized documents
also indicated that M/s. Shaw Walluce
& Co.,, Ltd., sold 1,22,869 shares of 1£
each held by them in M/s. R. G. Shaw

& Co., London with the permissicn of
Reserve Bank of India for &£6 61,062
including commission in 1971.

After the sale, the price of the
shares of R. G, Shaw & Co. went up
in London Market. Subsequently in
May, 1977 the company has repatriated
£850,000 by settlement from the
purchasers of the shares. The matler
is under examination whether cfate-
ments made by the Company to Re-
serve Bank of India in their applica-
tion for permission, was in order, i nd
whether there is any case for action
against the Company and the Dire:-
tors.

SHRI KALYAN ROY: Sir, this Mc.
Hayward, Chairman of the Shaw Wal-
lace & Company, is one of the biggest
financial manipulators of the Country.
He has been carrying on these activities
since 1960. His houses were searched.
Shaw Wallace premises were searched
and all the documents were found ond
a report was submitted to the Govern-
ment of India in 1972 under the head-
ing, “Inquiries into sale of shares in
Messrs. R. G. Shaw & Co. by Messrs.
Shaw Wallace & Co. Ltd. Calcutta, to
the then director, Mr. A. K. Ghosh”.
The report was based on scrutiny of
documents seized in the search, At



